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Somebody said that in ten year, _ 
can make a spectacular advance. It 
is our hope that within ten years we 
shall cross the barrier which in ec0-
nomic jargon they lay is the take-oft 
sta,e. I thought in 1956 We reached 
the take-oft sta,e in industry; but it 
does not seem to be a fact. But cer-
tainly, by the end of the Fourth Plan, 
we would have We will be able to 
say that no person who is decrepit, no 
persOn who IS a destitute will be 
allowed to starve and no person shall 
remain uneducated. My hon. friend 
spoke about employment. Does he 
consider it in isolation? It I deny 
education today, there will be no un-
employment because people will be 
prepared to do earth work which they 
will not do when educated Does the 
hon. Member realise that unemploy-
ment is man-made today, n'Ot because 
of vested interests of tycoons but 
because of the addition every year of 
millions to the school-leavers. Unless 
we multiply industries and adopt 
various other methods to employ 
them, that will grow. The problem 
of tackling unemployment, not only 
current but also the potential one, is 
not ,oing to be easy. So, let every-
body  produce something; let every-
give some employment. That is the 
policy we follow. If they do mischief 
with accumulated wealth, it they do 
things to the detriment of the welfare 
of the people, we have powers and we 
can look after that, provided han. 
Members eo-operate with me. 

Slut Tyqt: Taxation measures? 

Shrl T.  T. Krlslmamaeharl: Not 
only taxation, even punitive measures 
for preventing abuse of concentrated 
wealth. 

Shrt BJlacwat Jha A": Ask for 
thelle. powers and we shall give ,ladJy. 

$brI T.· T. Krl"'*i._barl: I am 
afraid that I have been 50metlJnes re-
fused those powers. But that is n'Ot the 
main requirement; that is something 
which we can manage. We are elect-
ed by adult ~r  and each OI1e of 
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us hu probably some lakhs of voters 
behind him. Do you mean to say that 
we are afraid of people who have got 
a few !:rores of rupees in their hands? 
Let them produce more. That can be 
syphoned oft or even ·channelled 
for, better purposes. You may caU 
this planning good, bad or lndiftcrent. 
But It is something that has come to 
stay. It i. a tiger. It you ,et 
oif the tililer you will be eaten up. 
The hon Member there .ald: 
yoU will have to face a revolution ar.d 
all that. So long as you lilO on riding 
the tiger, so long as tbe plan goes on, 
people wiII be content because they 
see the evidence of the results of the 
Plan, but if we follow the advice 
from the right or from the left or 
from the hesitant centre, we are done 
for. We do not propOse to disembark 
from the tiger at all. We will ride 
the tiger, and, I should say, we shall 
reach our goal, God willina. 

lUI hrI.. 

CALLING A'M'ENTION TO MATl'ER 
OF URGENT PUBLIC IMPOR-

TANCE-Contd 

LocK-OUT IN LILLUAH WOR1tSHOP or 
EAsTERN RAILWAY 

Mr. Deputy Speaker: We will now 
take up the Calling Attention Notice. 

Some BOIL Members: '1'omorrGW. 

Mr. Deputy-Speaker: We wm 10 
on till 6 O'clock today. 

Sbri Venkatasabbalab (AdonJ): As 
per the statement laid on the Table 
by the Minister of Railways, the 
lock-out has been gOing on ~I  Z5th 
November. I would like to know 
whether any elforts have been made 
to 11ft the lock-out and I!nable the 
worker to reSUMe work 10 that pro-
duction may not be hBmJ)ered. 

The MlDIster 01 RaIlways fSllrl 
Dasappa): The administration I. in 
continuous touch with the people 
there who seem to represent the 
union. Unfortunately, there 11 no one 
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who is coming forward with lIome 
sense of responsibility to deal with the 
administration. 'ntat hu been our 
great diftlculty. 

Shrl DIDea BhattaclwTa (Seram-
pore) : 'ntIs Is a long statement and 
a stereo-type one whieh has been 
given as in all eases where any labour 
dispute arises. However, may I know 
whether the hon. Minister ean give  us 
an assurance positively that there will 
be no vldimisation and that the loek-
out will be lifted and the work re-
Rumed with all the workers who were 
working just prior to the day on 
which the loek-out was declared, and 
may I also know whether the dispute 
regarding the worklne hours whit'h 
have been raised from 42 to 48 will 
be sympathetieally cOlUlldered? 

SIlPI Dasappa: I think my hon. 
friend there is an experienced labour 
leader. It would be impossible to 
riTe an assurance with regard to a 
hypothetical olrer. I would be ,lad 
to eonsider It most sympathetically 
In case an,. person responsible there 
offers any such thing as this. Pend-
ing that, I am afraid it would not be 
in public interest to answer any of 
these hypothetical questlolUl. 

SIrrI vuatlevaa Nair (Ambala-
puzha) : I am sure that the Govern-
Ment also now knows that lome 
Jtentlemen who thou/tht that they 
represent the workers really do not 
represent their real feelings. May 
I know why the Government is not 
. taking steps directly to approach. the 
workerll, to meet them and talk to 
them and then settle the issues with 
them, because the Government knows 
1lhat they eannot do anythtnc with 
the so-eaned representatives who 
really collaborated with the authori-
ties there? 

Shri »asappa: I am «lad to state 
that t!ODtinuous elrorts were mnde 
~t1ri  thOSI'l days eommenclng :from 
the 25th on ""hleh day the,. hac! to 
dedaT. an unpaid hoUd,.,. and th .. 

other mishap oeeurred. On the 28th, 
27th, 28th and even up to Saturday, 
the 30th, they made every eftort, they 
gave them every ehance, they issued 
notices as to what would be the im-
plications of a strike of this nature, 
and I am sorry to say tahat none of 
them tried to c:o-operate with the 
management. 

Shrl 8. M. BaaerJee (Kanpur): I 
would like to know what steps ban 
been taken or are bem. taken by the 
hon. Railway Minister to see that a 
no-vidlmisation assurance is liven, 
and whether the demand which baa 
been put forward by the worken 
will be eOlUlidered sympathetically, 
and that later on a declar!ltion Is 
made that no worker will be vietl-
mised and the lock-out IIhould be 
lifted? What is the llJIParatus, lII-hen 
no worker is eominc forward? After 
all. production cannot suffer in-
definitely. 

Sbrl Dasappa: 'nte hon. Member 
konws very well that it is not the 
poliey of the Railways to vietlmise 
anybody. It' is only in cases where they 
may have resorted to violence or mll-
eonduct or things of that nature that 
a certain amount of discipline has ,ot 
to be maintained. I am sure my hon. 
friend will also eo-operate In this res-
ped and see that where normal eons-
titutional meanl are not resorted to 
there should be lOme amount of dis-
cipline. Subject to that over-ridln, 
COnsideration, I am prepared, al I have 
already said, to deal with the quntion 
al sympathetically al posaible. 

8hri Namblar (TiruchirapaUI): In 
view of the fact that this LIUuah 
workshop had been working only 42. 
hDurs a week prior to the emer,eney; 
unlike any .other railway workshop 1ft 
India, may I know whether the Gov-
ernment would consider the queltlon 
of paying for Olese 51 hoUrs a 'Week·in 
adattlon, which will ,0 a lon, W87 
towards easln, the sltuattoD.a1OD1 
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with the assurance that the Minister 
bas now given that there will be no 
vicUmisaticm? 

SUi Duappa: I think this question 
bas been already discussed with him 
and he has been told that there was an 
honourable agreement on the part of 
these labourers that they would work 
for 48 hours without demanding any-
thing during the emergency at any 
rate. There are a number of work-
mops in the railways where prior to 
this agreement, the hours of work 
were less than 48. Therefore. reopen-
ing the question like this with regard 
to one workshop would lead to a ter-
rible complication and I do not think 
my hon. friend would be justified in 
trying to make Lilluah an exception to 
the general rule. 

SUi Namblar: May I seek a clari-
fication? 

Mr. Deputy-Speaker: No; you have 
put a question and you have got the 
answer. Shri Daji. He is not here. 
No more questions. 

SUi Moh-mm.d EUu (Howrah): 
It is in my constituency. I know all 
the details of what has happened there. 
May I put a question? 

Mr. DePU'Y-Speaker: He cannot. 
He is not a signatory. 

SUi M .... mm.d EUu: I was deal-
ing with the lituation; that is why I 
could not put my signature. In the 
past, such opportunities have been 
given to ask questiolll. 

Mr. Deputy-Speaker: Will he kindly 
sit down? I cannot make an exception. 

lUI bn. 

MOTION HE: REPORT ON MlD-
TERM APPRAISAL OF THIRD 
FIVE YEAR PLAN-Contci. 
8hrI P. C. BorooaJa (Sibsagar): Sir, 

at this fag end of the fourth day ~ 
the debate on the mid-term appraisal 
report, I am afraid I will cover some 
of the points already covered by many 
of the speakers today. After hearing 
10 IDIUI)' speakers, particularly our 

Finance Minister, I am sorry that I 
have to traverse some of the ,round 
which has already been covered. But 
there is no way out and I hope you 
will excuse me for that. 

I am alao not one of those who want 
to say that the Planning Commission 
has done aotlring and that the Plan 
should be scrapped. It was amply ex-
plained by our hon. Finance Minister 
and some hon. Members that it is 
actually a national plan. Is it not a 
fact this Plan was discussed threadbare 
lJy this HOlUe and after that this 
House gave the green signal to the 
Government to go ahead with it! 

8hrI Yasbpal SiDch: There is no 
quorum. 

Mr. Deputy-Speaker: Let some hon. 
Members have the opportunity to 
speak. 

Sbri P. C. 80z00ah: It is a natiOllal 
Plan and it is our Plan, whatever may 
be the vices and virtues in this Plan. 
The report has given us a chance to 
Buglest a, to how to improve things. 
Our criticism should be such that we 
offer some suggestions by which the 
plan can be implemented successfully 
and the Plan targets may be achieved. 
So, our criticism should be construc-
tive. It does not mean that we should 
be hiding the deficiencies and the 
dellcits that the Plan has suffered 
from. They shOUld be discussed and 
they should be remedied. 

I am sorry, I will have to refer again 
to some of the shortfalls of this Plan, 
which have already been mentioned by 
a few of my hon. friends. It is true 
that while our population Is fast in-
creasing the expansion of the economy 
is slowing down. After thirteen years 
of planning, mass poverty has still 
persisted in this country, and it is in 
the same state as it was in the begin-
ning. The rate of growth of national 
income has not been commensurate 
with our needs and objectives; it haa 
fallen short of our expectation by over 
50 per cent. The per capiUl income 
according to le48-48 prices in 1860-81 


